IN THE CEMTRAL ADMINISTRATIVE TRIBUNQL : HYDTRAZAD BEINCH
AT HYDIRAGAD

0A NOs.1754, 1755, 1756, 1757, 1758, 1755, 1760, 1761,

1762, 1763, 1754, 1765, 1766, 1767 of 1998, OA 55, 36,

. 57, 58, 59, 190, 142, 409 & 410 of 1999.

GaTZ OF OROTR : 19th March, 1999.

0A 1754/98

Between i— . .0

_ \\o)s,héko '
1. S.Raja Uabu 7. Jayantha Rao \fﬂi;szﬁg/

2. G.S5.Chalam 8. A.H.Suribabu
3. S.Ueeranﬁa 9. P.BabuyaD 
4, K.Subbarao - 10. K.Arunzghkumar
5. P.y.U.Subbarayudu 11. M.Hanuma Reddy

6. N.V.V.S.Murthy 12. D.U.5.5.R.Patnaik
OO‘I Applicants
And
1? Union of Indis, rep. by its. Chairman; :
Telecom Commission, Sanchar Bhavan, New Delhi.

2. The ghief GCconeral Manager, Telscomnunications,
A.P.Circle, Hyderabad.

3. The Generzl Meznager, Telzacom District, Guntur,
Chandramouli Magar, Guntur. .

4. The Telacom District Manager, Ra jahmundry.
' ... . Respondents

GA 1755/98

1. M.Kesavs kumar 11. P.Narotham Reddy
- 12. Y.5udhakara Babu

2. BQommarsddy _
13. M.Narasimha-11

3. Y.Subhash Chander Reddy
14, G.Jenarcdhan

15. " C.Pandu
16. M.Prameela

~ 17. K.Anant Raj

4. C.V.Ratnam
5. M.Nagesuar Rao
6. SO[‘!'leani

7.  G.5Sursnder
18. Ch.Ram 3ai -

19, D.Manjuka .

B, N.53.5.Rangsrad

9, T.U.f.Pavan Kumar
10. P.Devender 20. VY.V.MNagabnushanarao

(aA-1, A-2, A-3 etc. numberad within borckets refsr
to the 'annzxures' sccompanying the 0.A8.) )

vee 2/-
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21. C.Laxman 0ass : 59, P.Shanker
22. Shaik Maohiuddin ) . 60, Dasarath
23.  Y.Madhusudhaen Rao . ‘g1 A.Mohan
24, P.Mage Saﬁya Fani 62.. Raheemuddin
25, Md.Abdul Rafzsg 63. A.Dayanand
26. A.Prsm Anand ) 64, U.Hanuhanﬁhu
27. Smt.R.S5adhana £5. K.Subbarao )
28. A.Chandre Mouli 56. J.Ranganayakulu
»8. ch.Rajasekhars Reddy -+ = 67. 2.y.8hanu Prasad
30; 5.Somaiah ' §8. R.Subbadra . o
31. P.Serojini ) 69. ch.Radha ¥rishna Purthy.
32, T.N.D.NallesuariA 70. A.Y.5ubrahmanyam
33. G.Radhakrishnareddy ’ 71. AD.Manohar '” .
4. Ch.5ivas Satyanaraysna 72. M.Durqa prasad Reddy
. 35. K.Shankaralah ' 73. A.Raghupathi Reddy
36. Y.Mallikar junaraoO 74, G.Yesuratnam
37. P.Anjireddy 75. D.Ramesh Gabu
38. Jagannath o 76. M.yenkatsswarlu
39. P,Y,Indira Qaména 27. R.Subbaiah i
_ 40.. G.ghdomoiah 78.‘ #.Subramanyesuari
41.  K.L.Mallesnan,  79. Md.H.Anmed Siddiqui
42. P.lLesla Jayasri | 80. D.Kusuma Kumari
43, B.Hagesuera nac 81. G.Sarcla
44.  3.Giridner AEN 82. B.Gopi Krishna Rao
45. G.Ramulu N ' B3: A.Sriheri
46. G.N.Arun dumar 84. "C.Krishnarao
47, Md.1ftaksruddin 85. Ch.Murali Krishna
48, M.Surender .Resdy 86. Smt.Soubhagyan ,
49. S.Shakira Beqam | B7. A.S.H.Prasad
50. ”jLDkShmi Frassnna : 88, - M.yenkateswararac t
51. V.Thandava Krishna BY9. Sk.fasum v
) 520 Smé.M.Rajani Kumari | - gp. K.Prasad
53. omt.K.Pagmasree ) 91. T.Radha Raman
54. S.Rama Xumar g2. mMd.wisor Ahmed
55. A.Paraleh ) 93. R.3.Ravishankar -
56. Y.Magaiah 94, S5.yenkateswaramma
57. G.3uryaprakash 95. M.Sresnivasa Reddy

58. G.Rajeshwar . 8a. T.K.Sreedharan

3 /-




97.
ga.
99,
100.
101.
102.
103,
104.
105.
106 .
107.
108.
109.
110.
111
112.
113,
114.
115.
116.
117,
118.
119.
120,
i21%.
122.
123,
124.
125.
126.
127

Y.,5,Ashok Kumar

i jayakumar Fillaisa
T.A.3.5undsram
K.,Srihari
A.Sctyanarayana
Sangsatha Ghosh 19y
pP.Nagamani
8.Y.vijeyalakshmi

2 .Ramesh Jabu
R:3hagyavathl
D.Hanuma Das
peSrinives
I1.V1jeyaskumar
R.5.¢8areharl Reo
P.Bala ‘csranarayana
K.Lckshminarayana
A.Padmaja

G.Ratna Kumari
3.Ma0a Malleswari
G .Lakshmamma _
G.Y.Hanumanthzrao
K.5amba Murthy
T.Arakash 9a0
K.Sambasivarco

A, Ananthaiah
N.Kanake Durqgcs
K.Prafulls Xum-ri
K.Seetzramulu
N.Lakltha

M. Shakuntzla

XeSrinivass a0

And

128.
129.
130.
131«
132.
133.
134.
135,
136.

137.

138,

139.
140.
141.
142.
143.
144 .
145.
146.
147.
148.
149.
150.
151.
152,
153,
154.
155.
156.
157.
158,
153,

Y.Ramakrishnarao
JeSreenivasulu
1.S5udershan
T.N.Mallikar junarao
S.Nagnaswarcrao
T«Prabhekar
N.Kabezr Das
Y.S5rikanth -

r

3
i

G.Ku
5.A.Quadri
Ch.Janardhan Reddy
K.lL.akshani Vandhani -
YAYKRS Sai Prasad
TBYS Devcsahayam
T.Malleswararad
Ch.Ramalingalah
ch.U.Séstry
K.Kishaor Xumear
M.Rajsndra Reddy
Md. Ankushawali
D.S5an jicevao '
D.Lingamaiah
8, Jayarao
K.Ramesh
G.5rinivas Rao
.Xrishnaiah
M. Sudheer
A.V1jayaohaskararao
R.S5atyanarayana
A;Uijayakumar
R.Mogabhushanam’

K.Y+ Rams Prasad

.. Applicants

Union of India rap. by its Chailrman,

Telecom Commission,
New Delhi - 110 001.

Sanchar Bhavean,

The chisf Cecneral Man &ager, Talecommunicaticns,

AP Circle,

Hydanabad. .

The Principal Aengr:l Manager, Telecommunications,

Hyderabad.



‘DA 1756/98 -
1, B.Venkata Raju
2. A.i, Ssmad - )
j. S.M.Gaffoor : .:s Applicents
And . ‘ =
17 Union of India rsp. by its Chairman,
Telacom Commission, 3anchar Bhaven,
New palhi - 110 301.
2. The Chief General Ngnuger,
Tol gcommunications, AP .Circle,
Hyderapbsad.
3. The General Managsr, Warangal TelecOm
Area, Podduturil Complax, II Floor,
Hanumakonda.
4. The Telecom District Man ager Nizamabad.

;.; Respondsnts

Fik * 3t * %

gA 1757/98

1.
12.
13.
14,
15.
26.
17,

18-
19.
20.
21.
22.

0.Venkatesuararao 23. N:Uicor Babu
A.Mohan -Reddy 24. K.Sreerzma Murthy
B, R, Madhusudhan 25. Ch.Sriniyasarac
t.Koteswararad 26. Md.Ibrahim Salim
6.Szstharamaiah- 27. D.Gopalarao

p.Ramu fe:ddy 28. N.G.Raghauandrafao p
P.R,.K.Mcohan Rao 29. K,Jlyothiramaya
M,Sztyam | 30. R.Marasimharao
K.,2amamohr rnzrs0 o 34. V.Duarakanath
P.Satyonerayans. ' - . 32. U‘Hemach ndraraD
'T.Vasudavared 33. .U S,Nalk
.Satyanarayana ' 34, P.yeeraish
v.\enkatcswerarso . © 35, K,Changal Rao
T.L.taravana. . . 36. N.iiageswararao

NSC Bose : 37. Sk.Dastagiri, Basha
A.Madhavir oo 18. M.Sudhasekhera Chouwdsry
p.Purnima 39. J.Chandra Nohan‘
G.Mani ‘ : - 40. D.Nagi Rzddy
M.Sharvar All ' 41. 3J.Subbaieh
I.chenchuramaiah " 42. S.Y.X.visuanath
K:U-KfiShUjirga - 43. K.Love Kumar

p.yenkatecsyarar20

TUT APBLICAHTS

vee S/-



And
1. Union of India, r=p. by its Chairman,
Telecom Commission, Sanchar 8havan,
Ney Delhi - 110 CO1.
2. Tha Chizf Senzrsl Msnagar, Telecommunicaetions,
AP Circls, Hydzrebod.
3. General Manacer, Telecom District,
Chandramoulil “zgar, huntur.
4. The Telecom 2is'rict Menager,. funtur.
«+s Respondents
JA 1758/98 ’
1. V.Msnikyalarao - 22, 3.Krupaker
2. D.Kamegsuorarac 23, . B.Balanagaraju
3. M.Venkataoiah 24. Y.Srinivasarao
4, P.Prasadarao 25. N.Jsyasree
5. S.U.Ramana Hoik 26. K.Adinarayana
6. K.M.Sankorcieh 27. A.lssac
7. B.Yijaya Lakshmi 28. P.Nagendram
8. M.3znthe dums-i 29. M.Ch.Khasim Pesran
9, S.Md.Hencef * 30.. M.Rangaiah
10, 3.Range Swamy 31. N.Magabhushanam
11. P.Krishnz Murthy 32. K.Ranganna
12. K.Magabhushznam 33. 5.5oukat Ali
13. M.Rajagopolachari 34. J.Radmaja
14. D.\Uznkateswarlu 35. M.0baiah
15. ®©.Rengaswamy 36. M.Ranoa Reddy
16, - U.7angs Swamy - 37, K.Ramesuwarappa
17. P.Kasalah ~ 38. S.A.Sammad
18. M.Madhayzcraj . 39. CG.Mahsndrea
19, A.S51va Nagaiazh 40. Y.5hyam Prasad
20, K.yesranna =ity 41, cCh.yenkata Rathnam
21. T..nganeyulu
ees Applicants
And
1. Union of India, rep. by its Chairman,

Telecom Commissicn, 3Sanchar Bhavan,

Mew Delhi - 110 047,

The Chigf Genzrol Manager, Telecommunications, -
AP Circle, Hydurcbzd.

Tha Genzrel ilonegir, Hydcorabsd Telecom Aresz,

11 Floor, 7L Compsunc, secunderebed.
Telecom Sistrict Monigsr, Kurnool. _ .
' «.+o. Respondznts
S S 2

6/~
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0A 1759/58 ;
1T N;Jagadsshuar ' 174 M.Esuaraiah
2. M.Lingzaiah 18. Shaik Tafazzul Hussain
3. K.2.vijay Sankar 19. ° K.Rom Mohan Rao
4 G.Kumar 20. Nagulli Mohan Raj
5. R.Venumadhav 21. V.Cheralu
6. B.R&ji 2eddy 22.- Thintam Medhu Sudban
7. Ch.3cmaizh 23, Kokkonda Sri Ramamohan Rz0
8. A.Msnohar Rao '24;' . 3amual
9., P.S5alman . 25. 5.7avindar
10. H.Ansndam _ , 26. 5.Ssrangapsni
11. Yakkanti Kondz Reddy - 27.  l.3ankarciah
.12. U.Subfarao 28. F.Isslah
13. fulsm Ghouss 29: M.Raghupa’thi
14. P.Kumarasuamy 30. i.Kingaiah
15. A.Srse 2incerco - 31. K.Raja 2atnam
Pty } e = HRI] & (=1 ~
6., D,.5wam .
1 4 «s. Applicznts
And ’
1« Uniom of India, rep. by its ‘Chairman,
Telecom Commission, Sanchar Bhavan, .
New Selhi - 110 001.- ' -
2: The Chiaf General {faon agsr,
Telecommunicaetiosns, AP {ircle,
Hyderabad. :
3, The General Managsr, Warengal Tel scom
Area, Podduturi Complex, II Fleor,
Hanumakonda. :
4. - Telecom District Mznagsr, Yarangal, _— ,
Near KMC ' . : ;5. Respondents
*F ik ) k¥ . \

DA 1760/98 T

1.
2.
o
4.
5.
6.
7.
a.
3.
10.
11.

12,

13. G.Ranadhir
14, Md.Soleen
15, 0.Bhorat Xumar

N.Yenkateswerarao
Y.Jalandcr Reddy

M.Srinivas Gupta.
N.Vasuraom 16. A.Chandramouli

A MNarasimha 17, 3.Kr ishnarae

i

K.Orasadarso N 18. P;Frahhakararao
19. P.Mallaiah

20. ?.Sriniués Fao

21, K.Rajababu

22. S.Yadagiri

Gulam Mustafo
M.Yenkataram Deddy
S,V.Ramanaiah
J.Narcsimhzy o

23. Y.lLinagiah
Keotesuworarad < 13

5 i . ebzlli Srinlvas
T.5reghivast 24, Reball rnlyas




e T e

25. M.Hori Segar ' 337 K.Srinivasa Murthy
267 K.Lakshmi Yontha Reddy 347 K.Gslval Reddy
27. M.3arvaswAarsros 3S. A.Anjeiah
28, D.Rasooi 36. 3.Rzmulu
29, S,Shukur - J7. K.A,"7amearao
30. R.chakrapani ’ )
51. Y.venkatzswarlu . ... Apnlicants
32. C.GCanesh '

And

1. Union of indis, rep. by its Chairman,
Telecom Commission, 3znchar Bhavan,
Ngw Delhi.

2. The Chief Sen=r2l Manoger, Telecommunications,
AP Circle, Hydaerabad. '’

3. The GBenersl Managsr, Warangal Telacom ATE G,
Padduturi Complex, i1 Floor, Hanumakonda.

4. The Felscom District Maneger, Nalgonda.
' o ... Respondants

-35- * i -2.1- .-'.’.‘ 3

DA 1761/98

1, EB.Mallai=h B 22. _\.Neeraje

2. A.Anjaish ' ' 23. R.Chander Rao

3. S.3etyonzrayona 24. Md.Magdooni mohiuddin -
4. K.Rejender - 25, M.Suryachander Rao
S. Md.Vazzer o 26. K.Bhavani

&. G.Manohar 27. V.Srinivas Reddy :
7. G.Laxminarasaiah " 28. B.Rajéiah

8. 5.F.Mahahoob 29, Y.N;r:simhasuamy

9, T.Bhaskzr Feddy 30, T.Kishore Kumar
10. M.Narasiah - 31. .Josna Grace

11. B.Romaprasad ' 32. K.Uemkaﬁésuararao

i2. A,Venkotaizh o 33. T.Kashailah |

13. G.Gangadhar 34; D.Laxmaiah

14. Ch.5rinivas G&ndhi ) 35. K.R.Ratnckar Raju

15. Md.Yousuf 36. G.Satyanorayona

16. S.Dayanand 37. OG.Thirupathi Reddy
17. G.Rajaiéh 38. S5.Mallesham

18. PF.Prahlad 39, K.Narasimha Reddy

19, T.Anjansyulu . _ 40. R.Mallesham
20. D.Mallcshem - ' 41. G.Lclitha
21. K.3ri Uma Devi . 42, Sd.Sirajuddin

cen prlicants

.e. 8/-




- ' 8 - @
And
1. Union of Indis ren. by its Chzirman,’
T:lscom Commission, “anchar Bhavan,
New “=lhi. )
2. Ths Chisf Sen=zrul Hianzger,
Telgconmunicaoions, AF Circle,
Hyderspad. ' :
3. The General Mﬁnugar, Waremgal Area,
Telecom Podddituri Comaolex, Ilnd Floor,
Hanumakonda. - - ]
4, - The Tslecom District faneger,
Ashoknagar, Knarimncger. ++ Aespandents
ey wX KK ,
0A 1762/98
1. "D.Ravindre Babu 12, D.P.Prabhudas
2. M.Samboiah ' 13. Y.Prakash Rao
3. B;Nagesuararao 14. P.Prabhakar Babu
4. MiEnnck - ' o 15, NUSN Acharyulu
5. K.Ooaz 16. N.V.Ramzrao
6. 8.5ubbarzo . 17. P.Nirenjana Kumar
7. \.Chenchuromalah 18. S.Hznumantherao Sutbaizh
8. A,Venkatar:iu, 19, HN.venkataswararao
9. G:P.Ankaiah 20. N.3hyam 3undar Rao
10, E.zddar: ionkate Suryonarayana 21. Bl.Yenkatsswarlu

11, J.Abhiskekam , ]
«e Applicants
ChAndg '
1, Union of India, r=p, ay its Chairman,
. Sanchar 3havzn, Haw Delni - 110 001,

2. The Chief Genaral Mansger, Telecommunications, '
‘AP Circle, Hyderzbod.-

3. The General Maneger,.Yisskhapatnam Telecom
‘ Area, 10~-1-3231, Asselmstta, Yisackhapatnam.
4. The Telecom District Managsr, Ongole.
ew BE K% : .. Respondents

0A 1763/98 .
1. G.Jzya Remulu ‘ 8. Abdul Jalkel
2. S.Ram . 8. S.Khasim Pesran
Y. B8.Vijaya Kumar © 10. B.Prakash
4T Smt:K.U.Arundhathi 11. S.Marasimharoo
5. Y.Anjanayulu 12. G.Onamappa
6. 5.Chinnaiah 13. N.Bala Subbaisah
7. Lohin 147 G.Gopal Roddy

‘ S ce. 9/-




157 D.Shanker : ‘21, C.Shiva Kumar
16, K.Vankataramulu 22. S.Prakash Babu l
17: G.A&hjan Gowd: : 23. Kalappa
18, Smt.Honmamma o 24, + T.Ram Reddy
19. Ch.Dayodmnom 25. V.Shyam Sunder Rao
20. T.Rﬁghum: Naodry . 26. M, Jagaodesh
... aApplicants
And '
1. Uhion of Indin, rzp. by its Chcirman,
Telecom Commission; 3Janchar Zhaven,
New Delhi ~ 110 GOGt.
2. Tha Cchisf Gencrcl Monager, Telecommunications,
AP Circle, Hyderabady :
3. The General Manoger, Hydarabéﬂ Telecom Area,
11 Floor, CTO Compound, Secundarsbad-3. ]
4. Telecom District Manager, Municipal cee W
Complex, Suilding, Meheasbubnagear. :
+e+ Respondconts
A3k ¥* i * H#
DA. 1764/38 .
1. S.Ampaiah - . 12. S.Kotesararao
2. P:Sambamurthy'. Co 13; G.Bala Soury
3.  J.Prabhuchitham 14. S.Balazbasvi Reddy
4. M.Adam : 15. S.Ramanarayanga
5. K.Chandrasikharosod 16. Joddi Nehru
5. A.Raje Badu - : 19. Chilukuri.Remarao
7. Ch.Reghbu Romulu. 18. G:Suryanaray=na
8. G.4pishnz Reddy-II - 19, T.Ushe Rani
9. A.Sashagirirao ' 20, K.Rajeshuar Rao
10. F.Muthaich : . 21. G.Krishna Reddy
11. T.VUenkatorao +e. Applicants
And ‘ h
1. Union of India rsp. by its Chairman,

Teleecom Commission, 3gnchar 3havan,
Hew Delpi - 113 001.

The Chie? fenercl fMenager, Telecommunications,
AP Circle, Hyderazbaod.

The Genzrsl Manager, Warangel Telecom Area,
Podduturi Camplex, [1 Floor, Hanumakonda.

The Telecom District Manager, Khammam, .
' s ws ama ’ es. RESPONISENTS

1765/98

6. M.Ramachandraiah
7, G.Thippz Reddy '
B. R.Sivcramaiah

9, P.Chondrakamar
10. Ch.Jasyaraju

M.Raghuremaiah
G.Penchalaiah -
S.Ramz Subbniah
K,Simharayulu
P.yYsnkotba Goponl

. -..s- ‘_]O/‘“



. .. v:- 10 . )
~11. S.Nagednr2 Ree : 15. C.Belagovindappa
12,7 Smt.D.P.fzhadovl . 16. C.&swara Reddy
13, B.3ives Subbor-ju - 17. .P.Kullayappa
-~ 14-  A.Sreenlvasulu. 18. D.Jagarinathem
— o
And \ «es Applicants
1. Unian o# Indin rep. by its Chaircman,
Tzlscom Cemmission, 3anchar Shavan,
Mew Oelhi -~ 110 001. '
2. Ths Chief Gencrsl) Manzgzr, Telscommunicoetions,
AP Circle, Hyderaoosd.
. 3. The Bzner-=l Manocger, Hydsrobad Telecom Area,
- IInd Floor, CTC Comnound, Secunderabad-3.
4. The Telecom District Meznager, Maruthinegar
T ) - : , : L
EUdDap“h'. ' ... Respondents
R D ’ .
DA 1766/98 : . : ‘
1. Thata Sai Kumar 13. Sheemaraju Kishore
2. Lalapetz Venkataiall 14. Immadisstty Jaye Frased
3. Murarissgty ' 15. Vemuri Prabhakar
4, Manmohan Balaji'Lai 16. Thota Krishaa Murtiy
S. . Jskkala Venkata famana 17. Tirupathi Nageswarareoo
6.’ Nutholapsti toksswemrzrao 18. D.2beiah )
7. Berumgslla 3ai Probhakar 19, ' Sk.Abdul Rashend
8. iK.Rema Gopal . 20. Voodarazgonta Vasundrc Dass
9. C.Jangki Rambiah 21. L.VY.8havanacharyulu
10. A.Pullaiah 22, L.Y.5recdharacharyulu
11.  Annever ipu Yenketoramaornial3, Jalakam Chalapathi
12+ Jadapalli fMcniroia . .., Applicdnts
And ' : )
1. Unigcn of india, rsp. 9By its fhairman, '
' Telacom Commission, Janchar 8haovan,
. Mew Delhi.
2. The Chief General Manager,-TBIECDmmunicntions,
AP Circle, Hydernabad. 3
3, The fensral Monagin, Yisnkhapatnam Telscom
Area, 10-1-32.., Aszzlmetta, Yyisakhapatnmam. _
4. The Yslecom Zistrict Manager, Nzllore.
' ) ‘ ... Respondentis
LR I
0, 1767/98
1, T.S.2rzkascrao 7. G.Surysrao
7. B.5Tissila Prasad 8. S.Ratnzkgararzo
3. P.Sitz Aame Muznthy g. ‘A.Vijeye Krishna
4, G.Gouri Sankar 10. M.Maridi Qapu
g D.,Atchannz | 11. K.V.Ramana
6. Korlapu Bhaskaorzrc? 12.- K.Surappadu

Cel 11 /-



~And

1« Uniocn of Ingdiz, rzp.

by its Chnolirman,

@%
R R R
13. yasturl Srirzama Nurthy 17. Vanapalli venkatarao
j4. M.Spimennarsyans -18. Daontuluri Umadevi ‘ ‘ $
15. Y.Sycmalarao 19. M. Jagzsdeswari '
15; Papasur-ompuram “al Frasad 20. Q.Uasudeuaréo
..s Applicents
nd
1. Linion of india,'r:ﬂ. by its Chairmen,
Telacom Commission 5Sanchar 3havan,
New elhi.
2. Ths Chief Senmzrai fMonager, Tel:communications,
AP Circle, Hygsrobad.
3. The Generzl Ménagcr, Visakhapatnam Talecom
Arza, 10-1-32 A, dsculmetta, Yisakhzpatnamn,
4. Thc Telacom District Menager, Telecom
Jhavan, Yilziznogarom.
RS A .-+ Respondents
0A.55/89 ‘
1. C.Yarzama Reddy 27. B.Marayana Reddy
2, K.Munirathpamachari 28. G.Rem;krishnéiah
‘3. K.M.Erishaoppe 29, M.Chandroszkhar
4. ﬁ.Tiruppani 30. SHaiR Igbal
5. M.Subramanyam 31. T.Karenakaro Reddy
6. W.Chondroiah Chati 32. G.V.Ramana
7. A.Venkst.sulu 33. P.iagaraju
8. - g_srirﬁmulg . 34. 5.C.Subhrzhmanyam
9, G.Nzgulniah 35, T.Konnziah
10. T.joaéﬂngpaﬁhi Raddy 3j6. E.Y.Padmanzbhs Reddy _' fﬁ
11. D.Thangsrt] . 37. P.Rangznadha Reddy
12. KX.Lokarznjan 38. S.Allsbokshu
13. M.Yenkaissyars Hzidu 3%. C.Kuppa Suomy
14. K.Mohona Murall Pillal 40. DP.Subrahmanycin
15. Sk.Gaffar Sheriff 41, S.Munirathnam
16. S5.Caopi Kumar 42, M,VYemanacharyulu
17. V.Prabhakaraz Raddy . 43. §.Sreedhar
18. S.V.Chokkalingam 44. K.Subramanyom
13, K.8.Ravesndranath 45, T.Chengalrayalu
20. T.V.XKrishnar=o 46. P.Gouindu Ra ju
21. Y.Ramznjulu ) 47. V.Yenkatsramzna
22. G.Chondrassskhara Chitty 48. B.Mznjunadham
23. VY.Manohar ’ 49. S.K.,Anantzkumsar
24. K.Guru Moorthy 50. K.Sankaraiah-1II
25. G.Sivokumnr 51. C.Subbarzyudy
26. K.Sudhaker faldu Applicants

“o—l--o 12/-'
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Telecom Sommission, Sancher Bhavon, Hew Pelhi,

2., Tho Chief Genszral fanagzr, Telscommunications,

AP Circle, Hydsrabd.

3. The Genarsl fioncacr, Chittoor Telecom Bistrict,

Hezd Post Ifficz, Commpound,

Tirupz=thi.

4, The Telwgom District Managar, Tirupathi.

GEge ARiE e

~

1. KfKrishnﬁ
2. N.R.N?dhukar
J. Y.Reajanna .
4. - M.Raju
él P.Chﬂndras:khar
6. N,Hanmanclu
7. L.Sundar
8. Yenkcoteswarorzo
g. W.Apparad
10. Y.Rodhakrishnan
ﬁ1a H;Nnrﬂyana
12, M,Devodas
' 143, B.Brgeiah
14. T.3opurzddy
15. Shajids Faruine

H ang

28.

29. abdul Latheef

++. R&spondents

-

16. R.Mzarasimha Raddy
17. M.Yellaiah )
18, K.B8alzraju
19. J.Bhogmaish

0. J.S5rinivass

' 21. Dinssh Kalgikar

22, m:Uijsnder

23. K. Ch.y.Subbaiah
24. M.B.Kavi Reju
25. P.yittal Reddy
26. R.Dathatri

27. Lamminnrsingh'

K.Naraysna . |

«ns npplicants

i

1. Unidn of Indiz,. r=p. by its Chairmean,
relecom Comriiscsion, Sanchoar 8havan,

Nsw Delhi.

2. The Chicf General Mrnoagsr,

A0 Cirgla, Hydercbad.

Tele communications,

3. Ths Goneral Mansger, Hyderabad Telacom:
District, ilnd floor, CTO Compound, Sec'bad.

"4, Telecom District Manzgsr,
Sangaraddy.

na, 57/55

1. KoK {nmesuwartraa !
24 1 Skaynlli

J. R.Srinivasa Rao
"4, 3.isac Aabu

5. K.3.6.71l0k

6. nMN-kka MWdhgsydhina “-hu
7. Oorupudi Sanonnz oLy
8. Maddali Surye 2-o

-

Sanchar Bnavan,

«++ Raspondents

9. S.Suryanarayana Murthy
10. Y.3ubbarac

11. D.Mz2rasimharaju

12. Sw.Rojendra Prasad

13. Didla 2atna Raju

14. Shaik Mahcboobvali

15. S;Uunkat;suﬁrﬁrzo

16. G.5.5.Ramsr20 “

eee 13 /-
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0A.58/59
1., ™.,Proszd - .
2. M.A.Azscn
3. M.Spmmaiah
4, DP.ghasker
5. K.Danaiah S ... Appiicents

And

- 1. Union of Indiz, ©sp. by iis Chairmany
Telecom Commission, Sanchar 8havan, Nou Dolhi,

' 2. Ths Chisf CGonzral Moansgey, Telocommunications, .
AP Cirgle, Hyderanad, '
3. Tha General Mansesr,. derangal Telecam Area,
Podds turi Complex, II, Floor, Hanuma KOﬂdu-

4. The Telecom DlCtrlPt Aqnngcr, War angal
«s+« PResaondents

DA, 59/98 I

1. D.Batyanzraysns: 2 21. Smt.m.uijayalnxmi

2., Munir ahinad. . oo 2., f.Jepadishuar

3. HN.vadooir = - - . 23. K.S5e tyunano

4. S.Rzmazhandracheroy 24. D. rushothamafao

5. D.82lak Jass ' 25. JMenkatas: chhry

6. P.Srivalli 26.. K.Gangafom

7. Aifiurzli Krisnng 27. A.Yooslah

B. &.3uguna 28. P.N.J;tyan*“ay;na

9., Y.Slvanandsz Rumars .29, M.Ad.5zlasm ,
10. Ch.Sovitri 30. P.Ramgsh

11. L.Pandarinzth . 31. D.Pzdmzja
12, 3.
13.  D.
14, T.venketusweorlu : ‘34, K;U.G.éupte
15, Mohd.Aabdul Khodar 35. A.Esuzramma

Govinco Rao _— - 32, M.M.B2ig

Sivanahda . , 33. M.Rajondor

16. G.P.Lexmancras " 36. @.Tirupetirzddy
17. K.V.U.Paghauacnnryulu 7. J.Anjiraddy
18.  V.Gopala Krishnaizh - 38, V.Mariemms
19. V.Narayanes Sw Ry 39. D.Raja Ratnam
! 20. K.S.ashok Yumar ' LU mpplicants
and

1. tlUnion of Indic, rag.
Telecem Commisd-n, So
Hay 721hi - 1.

gy its Chairman,
nchzr 8hevan,

2. Thz Chisf nanzral Monager, 1elecommunicctions,

| - : AR rCircls, Hyzsrzbnd.
3. The Zrinzios)l Sznerazl Mana2gsr,
Telscomny ﬂ‘LuElJMJ, “ugarabad. .es  Asspondents
R I .3

... 15/-




17.
18,
19.
20.
21.

22,

23.
24.
25.
26.
27.
28.
23

30.

31.
3z.
33.
34,

-3s.

36.
7.
38.
39,
40,
41,
42,
43.
44.
45.
46 .

ee 13 .. . -
B.Srirams Burthy '47. VeAppelochearyulu
G,Lakshdzncraa  ° ‘ 48. A.VUsnkatc Krishnalah
K.W.U.H.Hanum:ntha}ﬁo ' 49. G.Apparao ) ‘
MY, 3. ayucy 50. K.Vznkatz Sctys Praokesh
Noy.Rome R2ju ' 51: R.Krishna
M.Bhaskarazed 52, T.S5.Raddy
Kol .Kotyzsyind 53. Ch.Totabbai,
P.Luzkshmanarad 54. M.Madhusudhanereo
U.3Jhensi Lcokshmi Rond 55, F£.\Yonkateswararac
5.vankata Lakshmi Hsmelathz gg, U.Prabhoksrarao
R.V.Praseddrad = 57. Shaik Nejuruddin
L.Satyenarayszna 5@: P.V.Mahanarao
nd.ali | 597 V. V.Suamy

N.Suryanarzyzna Musthy 60, K.Jayaraju
Yy.Yonkasteswararan
U.J.ﬁ.iliue
Ch.Tatacharyulu

C;S.W:murthy

61. D.Suryanarayane Raju
62; K.SatQEn:rcyana

63: T;M:S;Gangadharnm

) 64 . U.Ramélingésuararao
Ch.Augustan 65. 5.Lakshmayya . '
665, J.Uenkatafaa ‘ .

67. U.Puilam éatty

68. K.Maoenno

N.3haskararaT
1 i A i : L .S
B.Kznaka furthy | - «ve Applic: ts

And

Union of India, »Ep. by its Chairman,
Tzlecom Commission, 3anchar Bhaven,
Nzu Delhi,
. i . .
Thz Chisf Sonoral  anager, Telccommunications,
AP Girclz, Hydorabed. '

The, Generzl Managsr, Tolecom District,

West Codzvari Collectorate Compound,
Eluru,

Ths Taelgcom Jigstrict Menager, Eluru.

e+s Rzsnondonts
ERE I A - .

‘ e, 18 /-
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190/92

1.
2.
3.
4,
5.
5.
7.
8.
9,

10.

11.

12

13.

14.

15,

16.

17.

0

VY.L .Morogimha Murthy
T.Nerso ji
K,Sivanogi3unc 2T 0
V.Roghorani

A, Anuradihn

A ma Mghesucri

M, Samusl Rz ju
V.Padmavsthil
g.Radhz Kirhsn
?.5ubbarad
M.Nzrsimha
M.Bzlarsjaich -

" Ch.Suvarnakumari
Ch.S.Johnscn
Munganda S-madhanam
P.Paran jyothi
3maikant Qarun

And

18. E.Drabhqkar

18. B.S5anjeevarag
23. P.Tukaram Charil
21. B.Ramsingh

22. K.,Samasivaroo
23. Y.donumantha Rao
24. PJ.Romash
'25. M.Dayanend

26. K.ysnugopal

27. M.Lexmalah

28. M:Sangaibh

29. JV3N Varma

30. P.Venkatzrao

31. D.Ramesh Babu
32. B.Venkateswara Rcday
33. Smt.N.Shashikala

e Applicants

tinion of Indiz, rep. by its Chairman,
Telecom Commissian, Sanchar Bhavan,

New Delhi.

The Chisf Sznaral Manager, Telecammunications,

AR Circls, Hydsrobad,

4

The Brincipal Coneral [lancger,
Tglecommunications, iydarabad. ees. Respondents

%ot WE HE

. 142499

1.
2.
3.

G.Ramghander
Y.Rajaiingam
K.Ramazlingam
M.Anantha Rao
G.Mohan R20
N:Jana;dhan
M.An jzneyulu
v.N.Deshpando
8,Rama Rz ju

K.8hoomaiah
M.Sayulu

G.K.Arifuddin
Sheik Al
3,°h.Buttalah

M. 1. Khalakh

16. C.Yishnuvardhan
17. D.CGangadharam
18. Rgzju N.Allakonda
19. 'SJUenkata Rzomana
20. P.Cheklappan
21. R.Ganapathi

22. S.Gamaliczl

"23.Smt. . Aruna

24, Y.B8alazkishtaiah
25. S.Madhusudhan Rao
26. Y.Przkashb

27. G.Pandurang

28. G.Subborayudu

29, P.Hanumaizh

.:: Applicants

e 16 /-
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And

1., Union of Indic, rap} by its Chairman,
Telseom Tommission, 20, Ashoka Road,
Nayw D=z1lni - 119 2C1. '
2. The Chigf Ganir-l Menagar,
Talzgamminicatizns, M.P.Telecom
firele, Nohpsily siotlon Road,
Hyderabod — 7. '
3. The Telecom District Hanagsr, ) , )
Nizamabnd - 53C 05C. .+ Resoondants
i ¥t
0A, 409/99
1. D.Cmmenusl - 6. B.Maolchangd
2. G.Narasgliah - 7: M.Samabesiva dedy.
3. P.Perumeandle Suomy 8, B.Narasimha Chary
4. Mohed Menzoor Ahmad. 9, Mirza Karimulla 8aig
5. M,T.O0blesham . 10. K.Ngelambaram -
and cua Appllcaﬁts
1. Union of lndia, rep. by Chai rman,
Tel ecom Commission, New Delhi - 1.
2., The Gsneral Mangéf, Telecom Warangal.
. The Gznsrsl Me~na2ger, Tclecom, Warangal.
4., Ths Divisionzl Enginaur quedom, Warangal. S
' .+« Respondents
Ik Lt b o ¥ %
0A. 410/95 _
1. K:Kr%shna Reddy . 8. B.Mohan Rao
2. R.V:Amarnath 9. R.Sudhakar
3. N.3Jaya Prakash fu 10. D.Purushotham
4. K.Harnad Babe 11, L.Rajasekhar
5. D.Erraizh B 127 A.Ganapathi
6. K:Suryanarayana’ ' 13. 5.Venkaiah
7. P.Paramesuara o 14. Sk.Gulam Khader
And ‘ ... Applicants
1. Union of Indis, r2p. by the Chairman,.
Telecom Commisz’on,. 20, Ashoka Road,
New Delhi - 113 0Ct.
2. The Chief Gaznesrcl Mapager,
Telescommunicatinns, ,
A.Pp.Telecom Circle, Hampally Stotion
Road, Hydaratced —~ 503 007,
3. The Telscom District Managir,

Mellore - 524 050,

a3 i b
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Counsel Por the ~pplicants . Shri PNA Christian (in 211
: other coses)

Shri NR Srinivasan (in CAs 142 &
410 of 93)

Shri JY Lakshman Rao {in OA
' 409/99)
Counsel for the Respondsnts ¢ Shri V.Rx jeshuer R0, CGSC

coRaf: B

THE HON'BLE JUSTICE SHRI 0.H.NASIR @ VICE CHA IRMAN

THI HOM'BLE SHRI H.RAJENDRA PRASAD : MEMBER (&)
(Pzr Hon'tle Justics Shri D.H.Nasir, VC ).

3 3ad * 3

0ORDER

This is a batch of 15 cases beoring 0A Nos1754, to 1766
of 1998, anothar beich of 6 cases bearing O0A Nos.55 to 59,
190, 142, 409 2ng 410 of 1999 in 411 covering 776 applicants.

2. The applicancs claim £0 bz ontitled to appear for
guzlifying scransning tust to be held on 11.4.1999 for promotion

to the posts of Junior Tclecom Officers (370). The applicants
allega that the respondznts have wrongly intzrpreoted the
provisions of sub-pzra (t) of second proviso to para-12 of the
Statutory Rules doted 8.2.1996 Por recruitment to the post of

370 ond rafusing to cccept-ond process the applicants’ candidstura
for gualifying 5cre’q1ng test Por promotion to the posts of JTO.
All the applicants are uurklng as Telecam Techniccl .ssistonts
(TTAs Por short). Prior to their present assignment they ware

all working in the cadre of Techniciams, Several other cadres
scme of which arz rclevoent for the purpose of the present batch af
cases arc Phuns Inspectors/suta Exchange Assistants/Transmission

Assistants/Wirelsss Operctors.

3. ' In order ts mact the changing reguirement of  technology,
the r;spandent Napartmant by its lstter dated 16.10.1990
(Annexurc-1) ctatsd that it was decided to introduce twe Asu
Cadres, namely (1) ?hona-M&chanics and (2) Telecom Technicicl
Assistante (TTas). It is furthor stated in the said circular
datzd 16.10.1960 =hrt the cadras of (1) Lineman/Wireman (2) Cable
Spliczr {3) Tochnizizn (4) TrnnsEission Asst,/Wirzless Operctor/

Auto Exchengo Lzatc/?hw.e inspector wera to be treatsd as wasting

"-“: - 1 B/"
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cadres and thot no dirsct recruitment would bes made to the
snid @xisting codr.se arncarding to the applicants, tho noxt hiz.r oo

higher cadr!

t5 the aosi of Techniclians Or to the post of

Phone. Inspacters was thet of JTO. another eircular bearing
NO.27-4/87-TE-11 dated 16.10.90 (A-11I) ues simultanzously
issuad in connecticn with rscruitment tq'tha post cof J7Cs,
according to which 354 uf the posts of 3T0s wers to oo filled
through o compstitive oxoeminotion open to all cndras and
from those officicls uho possessed thrse yeer Engincering
Diploma after Xth standard or Ist ckass in B.Sc. with Physics
and Mathsmotics., It is Furthar clarified 'in the saidl
letter doted 16.10:.1990 that after camplasticn of two
dapartmental coxaminations te be held during 1990 and 1891 the
then existing recruitment rulss for jTOs would be followed ~nd
thereafter such =xercise would be kept in abeyance. ' Accordinoly,
the scme wzs decidsd t2 bs kept in abeyance till the yecr 2000
in crder to focilitate promotion of Phone Inspectors ond its
cllisd cadres te the set of 3T0s. 3y o-further letter doted
15.4.1994 (a-1y) =i Dzpariment decided to Fill up 35% guota
parmarked For Pls nd i:3 allied. cadres firstly by promoting
{a) P.1. ond its r~llizd cadres who held the qualification

prescripod Fﬁr Gufsiders for recrultment Lo the cadre

of 3708 ~n! completed 5 yeors of regular scrvice in
the cadr: 37 0Is and its allied cadrcs and that they
would bo fregl.d 2s walk—-in-grcoup and would bec sent
, for J7C t~ining ond . '

(b) The romaining vacancics would be Filled by FI s and
=! codres through qualifying examination

irrespoctive 6f their length of scrvice.

Further according to thz applicants, the raospondent department
by its letter droted 23.6.1994 (A-V) comiunicated their decisisn
that the qualifying soxomination Por prometicn to the codre of

JT0Gs would be a quslifying screening test. )

4. . iccording to the rulss in force, 15954 of thé vacanciss
~0f 370s were to b= fillasd up by thz officials belonging to
"Group-C on §uccass?ul completion of the competitive examination.
PIs ond its allied codres as wzll o8 the Srolp-C employsss weid

Gllglblé'to'nppa;r at ths sgold test. The respondsnt Depavtment

by lettor H0.27-2/94~-T7-11 dated 18.4.1994 (4-1y) allousd ail
TTAs ©tC oppear ot the gualifying scrsening tsst far the post of

of
dT0 along. with +'is 2nd its allisd codres, irrespective of thoir

wes 19/~
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length of, scruiza, na:inst-35,. quota maant fFor PIs and its
allizd cadres. Dy louwtor dated 23.,12.1894 {(A-yI) it was stipulzted
along with PIs and its

" that the TT.s waould Do pscmittéd tS appelr
allivd cadres at tho qu2lifying scresning test which was dacidid
t2 bz held on 29.71-.1%35,
5. - AFEsr the fscu-ngo of tho lettir caoted 23.12.1994 the

officials belonoing ta PIs end its allisd cadres filed 0, A.

Erirrkulam Banch of Central Administrative
Tribunal :hallcnéiﬁg the oction of the respondont authorities
pcrmitting the TTis to cppcar at the said tust olong with them.
The said Bonch rcefuscd B2 givs any interim diractian and ordcrod
that the samc wauld bs considered at the time of final hcaring.

Théreaf ter the TTAS ware gllowed' to appesr =t tha qualifying

_scresning teost which was to bz held on 29.15 1995,

6. The Diplemz Tnglncers issociation Filed C: 207/95 befors
the Principal 3ench of ths C...7. for a declaration that the
action of the rcspondsn s in not allowing the applicants tharein
(TTAs) te appesr at the gualifying =xamination to bz held on
29,1.1995 Por the osst of 3TBe against 35% quota was illegal and
void and Por a conscaguontial dircction tontﬁe=respondents to
implemgent tho poliey For prpmotion to the: post of JTO in terms
of lattor dated 16.18.7330. 8y an intorim ordsr dated 27.1.7385
the rasponcent - officlals were dircctaed to keep thz znswer
scripts of tho apoiicantes (TTAs) in a seasled cover wntil further
fouhz TTAs whosc enswer scripts ware kepi in

orcdirs. domz of

scaled covar in vicw of the aforesaid interim order, filed

Dis 649/95 and 695/95 fur 2
respondent - offipials tc asscss the snswcer scripts of the appLicznis

dircztion to be issusd to ths

and to consider them for promotion along with PIs and its 2llied

cadres to ths posts of JT0s.

7. aursuant te the order passed by tha Ernakulam Bench

of the Tribunal in 0...27/95 the respondecnts issuad an, orders

N0.22-22/95/TE-11 dated. 5.1.1996 (A-Iy) in the Pollouing tirms
"Ths repregontstion has been carcfully considsred

commission. The
the scheme of

by tha Chairmen, Telacom cadra of

~hout as 3 result of

The TT4S are

TTAS has cams
cadr: ristructiring, at par with the
PIs/T.s ehz., in the matter of pay

placed immediztily below the cadrs

are
In fact

scale and
of J178s.
the PIs/TTs: sts. have been glven the option to suiteh

ves 20/~
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to th2 applicants 2nd thet the said order became final.

(a) Phana/Inspic

.10, On 30.4,1596 {As 649 and 685 of 1995 wsere disposad of oy

. c1rculuL1ng tha proscoribad “DpllCﬂthn form through his letter

- - _ ‘
00»20 L . ’
over to the cedrz of TTAS if tﬁey so desircd. It was
only aftasr svaluating thésa devclzcpments propearly
that the department foulg it prudent -te purmit the
PIs/TiAs stc ngainst thi unfilled gquoto at 357% vacancies,™ -
I}JI

The abovs order was not challenged by the respondents according

8. . Houwsvcr, by snsubsequent citeulor N5.5-20/95-NCG

dated 2.2.1996 {i-X) aPter reccrding that ths TTas wers ollowad
to participate in the cualifying screening test against 35.1
guota of vacancizs they could not be alloued to participete in

the excmimation agzinst 15% guota of vacancies.

9. Statutcry rules for cocruizment to ths posts of 3TOs uwsra
Pramed an 8.2.1996 (A-XI1) in which the policy of the respondent
departmant to £ill up 355 of the vacancies in 3T0s stood
confirmed =23 roflectsd in column 12 of the Rules which reacds

25 unhdar @

"35% trana?:r/prumuticn shzll be made from amongst - .

-2r/ Auto EIxchange .ssistant/Trensimissiun
ASS¢StJﬂ“/UJ ~clcss Opczrator who posszss ths. qualification
prescribed in Z0l.8 and have complated 5 yesI's rsgular
service in th: cadrs af Phone Inspector/Auta Exchange
ﬂssistant/?raﬂsmi551on Assistant/WUireless Opcrator.

(Ths minimum fualiPication being 8Sc. with fMiathematics

~nd Phvsigs, 25 proavided in Col.B).

(b) ond from Phong Inspector/Auto Exchanga ﬁésistants/ Wircless
Opsrators/ Transmiesion Assistants/Tslecom Taechnical
hssistonts who possass the High School/Matriculation
qualiPicatibn and who have completsd 6 years of ragular
service through a qualifying scrsening tsst, unless

he has clrazady passsd such test.

this Tribunal directing tha rbspondents to assss3 the 2NS\eEr
scripts of the applicants within threo uhrks and to chlarz ths

rasults within ong weck.

11, The respontent (0.2 by a letter dated 10.12.1998 (A-XY)
inviting applicentivns frum the sligible officers for appEaring
at the quslifying sareﬁning tcst to be heled on 11.4.1999 directid
his suhordinatés ¢t réevive opplicatizsns before 30.12.1988 and

Forubrd thz some ©o him bzfore 6.1, 1999 Raspondent No.2 whils

Vel 21/-
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L2 .
datsd 10.12.1998 monticned that —
"It may bc ensured that thu date of joln@ng in the
cadre of PI/RSA/WG/AZR/TTA should ne indicatzd clearly
(rogulor ¢:tz of joining oanly should be token and not the
officisting wate). Theperiod of training along with
the datc ¢ cammincemant and complztion may also be
menticnzd =nd that the crucial dats for the service .
conditicn of six yzars shall bz token as Ist July' 98.°
12. According to the le~rned counscl Por tho applicants
Mr.Thristion, the ingistinez on six yzers survice in the cadré
‘of TTaAs was not in accardanc: with the stotutory rules =2nd
tharefore, the sams was illegszl and void ab initio, According
ta him, the leitsrs datzd 18.4.1994 (3i-1y) »nd 23.6.94 (A=)
mads it clsar thet rsoular servics of six years oI any leanth
of sarvice in the cndre of othsr PIS and its alli:d cadrss ar
in th:z cadre of TT3s was sufiicient far anpearing at the
qualifying screcning tust, Neither thu-st.tutory rules nor ths
policy of thc dupcrtmant_enuiscged or stipulatid that the
condition of six ycors rsguler ssrvice as TTAs abone was NEcassiry.
nccording to Mr.Christizn. If it was to ba intzrpreted
according to him, that six ysars Of scrvice as TTa plone was

incumbant Tor TTAs to gppoar at the qualifying scriening tust,

. the respondent department would nat havi issucd the circular

dated 2.2.1996 (.5-X) shutting ths doors for thez applicants
bclanging t3 the cadrn of TTAs Prom competing fFor 15% cf the
posts-of JT0s through o compztitiva examination as .thc department
was awnpe that tha rscruitment to the posts af TTis.started anly
in 1993. 17 it is cccepted that six yzars of servics in tha
cadre of TTA was the.basic eligibility critorion the applicants
would be cligibls only aftar 1999? But a;cording to Mr.Christian
that could neot have bcen the intention of ths department boécausé
it would result in clasing all avenuss to TTAs which was =2
teechaical cadre created tc meet the changing requirement of
technology. Placing the TTAs immediately below the 37O cadre

and expeéting them (TT4s) to cssist the 379 4n 211 jobs and
functions, as per circular d>ted 11.7.1891, in praference to
DFFiciais belonging ts PIs and its allied cadres which wera
declarad a2s wasting cadres ond whd WEre yat tc becomz TTns

- uere.cléﬁr monifestation .of thz department’s intention

to savz TTa's from Fulfilling the eligibility critarion of

sig yoars' survico.

13, ~ Learned counsel Mr.Christian for the applicants Furfh;r

submitt.d thot th: ststucsry rulcs themsclvcs did not exprgssly

ceo 22/-
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or impliedly spcak of this condition and on the other hand tha
circulgr dated 2.2;96 confirmed the.policy of the department
that thz TTAs uare zligible to become JT8s through gualifying
screening t=st, theo wntion of the rsspondant officials in
rejocting the cazse of the applicants resulisd in violation of
the principlcs d? naturzl justice in as much as no notice was
ayen sarved on any zpplicant befoes resorting to teke such
extreme stoop of copriving the applicants from seeking
redressal of thair iauFul grisvancs for promotion.

14, On bahalf of ths respondents reply affidavit has bezen

‘ i ' 3 ar; Lega i > Sffice of
filad by the Assistant nenaral Manager; Legal, 0 the C

"the Cchief GEHQ?O}- Managsr, Telecom A‘..P‘iACi;:clE, Hyderabad'

yhile resistine thc claims adlvanced by ths applicents, tha
respondents suamit that the tribunzl had. no jurisdiction &5
issus @ writ of mandamus as orayad for by the applicants.

1f writ of mancomus hsd to be issued, it was incumbent upon

. the apnlicants to invokKe the jurisdiction of the High Tourt

under Artigls 226 of the ronstitution of India, according

-

te the learnmed Stonding Counszl for the respondents Mr.V.
Rajashwer Rag.

15, The maintzinability of Dﬁs is also assailed'by the
rsspondents on the ground of multifaricus nature of the rzlisfs
sogught by tha sodlicants, It is alS0 assailed on ths grauﬁd
that the OA. wvas instiiutsd tQD'yEarB_and 10 months after

the notification with rcgard to JT0 Recruitment Rules, 1986
publishgdin the Gazsitte of India in February, 1996, without any -
Uqlid ground for such belatéd challenges Thz UAs WETE also
barred by limitation and hit by the provisions of Section

21 of the Administrative Tribunels Act and on that ground

"alone; aceording to the respondents, the 0As were liable

toc be dismissad:

(i) - While not disputing that consequent upon induction
af modern  tochnology in the department of Telecommunicztions,

technical cadrss of group C and Group O below JTO (emphasis

‘opligd) uers restructured creating two neu cadres of Phons
‘ngc and Tslescwoin Technical Assistant and that all othsar
lere@ dsclare: 28 wasting cadres, it is contendzd that
srfermed by Technicians, Phone Inspectors (PI),
pssisteont (TA), Wirslass Opsrator (WO) and Auto
“nt {AEA) were entrusted to the new cadre knoun

~hniccl Assistant). For ths purﬁose of -

ees 23/-
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gzinfully utilising ths experisnce of DFFicialé in the
cadra of 9I/TA/U0/REA, a provision was made in 1930 in”
the 3T0 Recruitmant Rulcs snhancing the dspartmental quota
r cont for thass cadres of PI, TA, WO and AEA fcr
recruitmant to the cedras of JTE in 35% vacanciles and
furthsr provision uas made in 1894 substituting screening
test in place of gualifying axaminatioh and competitive
oxamination. The scrosning tast was schedulad.to bs held
on 29.1.1995 for promation to the cadre of 3TN from PI/TA/
UC/AEA. Thz Telacom Scmmission decided to allou TTAs also
to appear at the screcning test. AS BI/TA/AEA/UD were
allowad to appesr for scepaening test irrespective of their
length of ScrUlCL, the TTAs were also allouwsd L0 appsar for
the screcnlng test irrespective of their lcngth of service.
The DOT framed Prcsh rulas for reacrultment to ‘the cadre
of 3170 under Article 309 of the C0n5t1tut1un of India and
natified thes same in the Gazstta of Indla an 8.2.1996. Column
No,12 af tho said Rulss provide ‘Por promotion upto 35 per

cent Prom amongst -

(a) thz PI/AEA/TA/WO who possess the qualification
prascribmd'in Col.8 and havc completed 5 ycars
requlop sarvice in the cadr of ﬁI/ALA/TA/UU

(T = mimimum qualification under LDl 8 is

.Sc. with Mathsmaotics and Physics).

(b) Ehs p1/AZA/WO/TA/TTR uho possess the High
Schosl/ Matriculation qualification and who
haye complcted 6 years of regular service
through thz qualifying test unless he has

alrcady passed such test.

16. . B.E.A.Tsc h or 3.5c. with Maths and Physics wer?
stipulated as ths mimimum qualification for direct rccruitment
as shocun in cal.B8. Thus 1996 Recruitment Rules specifically
laid douwn that 357 departmental quota would bz Pilléb up as

shoun above in (a) and (b).

17. Tt is Furthor pointed out by the Respondants. that
in accordance with the abave "tww claousas the rzquiremznt of
minimum raqular soryvich in the respective cadra.was sxpEcteo

to he as follows

(a) PI/AZa/TA/WO with BSC/8E/B.Tech v.. 5 ygars
(b) P1/AEA/TA/WG/TTA with H5C/Matriculation - 6& ygors.

e 24y~
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18. The lssrn=d standing counéal for ths rsspendents .
submits that the2 condition of five yzars servicz in the cadre
af PI/AER/TA/QG presessing BeE./8.Tsch/8.5c. with maths anq
Physiecs was not jussiicnzd by the appnlicants and that there
¢gzal, unjust:or unlawuful in laying-down
1on of 6 ysars scrvice in ths cadre
far PI/AZY/ TA/WS/ 7T possassing High Schoal/Matriculation

quzlification,

a conditicn Gf cump

19. Our avtenticn 15 invited tc the obs:irveticns made by
the Principal Bench &f the Tribunal in 04 No.1820/87 which

was decided on 9.1.1998 uhich are as Follous

"10. «ve Tha minimum ccnditiOﬁ of 6 yzars
requler service in the sub-clausa (b) is a categorical
imperativs 2nd must b2 complied withj Gut thers is

.no stipulstion that the 5§ years of servicc in clause
-(b) should e in the .same cadre as msntionad in
sub-clausz (aji If a TTA has come out uf any of

the four cedrcs of PIs/AZAs/W0s/TAs, .thz length DF.
sarvics in thasc cadres can bs aggregated into the
SGrvice ujth‘TTA and if he has complcted 6 years, hc
should be succzssful in thet test wherzaftsr he will

undsrge ansther modicel test, . ..., Efyen in sub~
clause {a) qualifisd perscns ora reguired to haye

3 y2zrz of rojuler ssrivice in ths respective cadres
It will b=

& Jrans -pesrvsrsity if we intsrpret

the lecislative intent as Saying that 6 yesrs of

sErvicet w2s po: ronuired whan 1t came tu sub-clauss
(b '
20. It is Purthcr submittsd an bagahalf of the rzspondants

that 77 officials bs slonging to the cadrs of PI/TA/AEA/WO

who passed in ‘the scrssning test held on 28.1.,1995
waiting their turn for

were
dzpatation to pre-promution training,
in additicn.to nearly 232 TTAs who passed thc same

scrzening
test -and

grc usiting Por their turn Por -deputation to 370

treining and it would tako nearly 4 years for complntiun of

training to all "thaose already qualifjed oFFlc;als of 35/ of

departmzntal qucta. It is rurther aUhMltth on bghalf of

the respondznts that ths va&cancies of 35b,dUDtE upto 1938
were already filled up and all 309 candigatcs weiting Por
their turn fer training and promotion wers to be odjustad
in Pubure vaconcizs of 3%% quota.

L) 2s/-
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21, The locrndsd stending counsel mp.Y.2njosuwara Rao
submittsd that bhw zulos made under article 309 of ‘the
ronstitution fnd s b Puilowed strictly and thot 3ll

PIs/ACAs/Tas/-i7s T Foo uers allowed on 29.1.1995 for
seresning tesh lrreopd ~iys of thelr length of sarvice,

as ong-time mer3ie :&mphaSlS supplied) and that in view

of *he.1n;;rpr3tftieﬂ -+ gub-clause (b) mada by the
principal fAsnch of thz T.T., in 0A Nc.1820/97 decidsd

on_ 1.9.15998, the pressnt GAs wars net malntaln"bl

22. '~ considzring strictly the rulczs Framead in 1956
tOQathar with subseguent amcndment, thers could be no
apa from successfully undc rgoing the prcscrlbcu

graining before bzing selectsd for the post of 370.

rol-12 of the rules provides POr rzcruitment by promotion/
‘deputeation/transfar af cesartmental candidates te the

axtaont of 15% vz cancics by prDthlOn of dcoartmcnual
candidatcs threough compc bitive examination, and 35% oy
prﬂmotiqn/transﬁar of Transmission ASSLStSHtS/UlrLlESS
Operators/ Auto Zxcnang- Assistants/Phong Inspectors/Tslacom

Technical Assistants. J

23. - Group "o empluyeés in “thc departmant whcse scale

'qF pay is less thon thet 3F¥3uniér Telscom Officers are.
eligible un-or 5% quots. Rowever, Transmissicn Assistants,
T€lephons Inspooieys, Auto Exchange issistents, Wireless
Operaters and T.T.0s. 26 uell as Dlumbers/ Sanitary
Inspectors/LConssryoncy Inssectors have been catagorically
excluced frsm tho ammloyees porne on the regular astoblishment

and working in thc Tzlecom Enginesring Branch including

thogc'uorkinglin tha officemofrthe Chiaf GeneraliManagur, Tzlecom

Circles/Districts by using the term tather. than® at ths end

of the 4th unnumaered para in Col=12 which is L_praducué halow
for ready refsrencs. ]

n15% prometion through cdmpctltluu examinaticn, the Fo lloulno
Group ‘C' smployses in the Department whosc scale of. pay is
less than that of Junior Telocom Gfficsrs shall bo u;lglﬁl&,
if such smployzes arc . ‘ '

i. borag or. che royular zstgblishment and working 1in
: Tolecum Enginoering @rench ©f De cpartment including
thoeo womking in the ‘office 5f the Chicf General
Manuosn, Tolao nmaunication ferlu/DlStrlptS othar
than -
T A

a. . Fropsmiveion Assistaonss, Tolephons Inspectors,
ditn Exchonga Assistents and Wirelaesa . Opsrators

art TTRSB. . - e

C. ea. 26/
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bh. Plumbsrs/Sanitary Insp :ctars/Consarvancy Inspactiors.

ii. Gorking in Teluccmmunication Factory, cihsr than those
.boarns on industrial astablishmont. .
iii. harne on kBNe regular establishment and working s

Accounts Clt*ko in ths Accounts Wing undar the
Telzeommunicabion Circless

iv, borne o0 tho ragular establishment ond working as
Warks olivks Grage-I and 'II, ifork Assistants
Druftsmaon, Jur ior Architscis ond Elecgtricians in
the Civil Wing onder Telecom Circlss.®

24, When there is 2 catagorical exclusien of the officlals
ﬁéléhging tn a particular class by using the term "other

than' which is' =yidsnt from the obove ruls pusition, therc is
no propristy or layality in ollowving such incumbents to

nartigipats in the 15% guota.

Ssecandly, by a nctification detsd 14,.10.15%6 (Anncexure-
XII1) as statud in pare-2 thzreof, thz schedulc to chs
afaresaid Rulcs fcr ‘antry' in the Expkanation undér cel-12

‘of the following ‘uatry' 15 girectod to be substituted, namsly

-

"Length of s.rvicé in the cadre of Phong Inspe actor/
Aute Exchangu Assistant/Transmissicn Assistsnt/Wircloss
Omzrator/Tzlzcom Technical Assistent Will bz the
critzric Far ssnding them for 370's traning.” :

o

25, This ~man#dmont scams 0 havs bsen made clezrly for
inclusian 4P TTAs within the reguirsment of “length of servicz®
‘which prior tr amondmant did not sxist.

26. This ”langth of ssrvice™ as.earlier provided in the

txplanaticn L0 fha provision for 35 per cent guote did not

lnclude length GF sarvice in the cadre of TTA élong with sther

cadres to bg o criteria Por sanding them for 37T training.

It bescomss sbundantly'clear from this amendmsnt that the

length of scrvics as provided in Clause (a) under 35 pzr cent
quota to bs 5 years of regular service and under Clause {(b)

to bs 6 ysars of rapular serviece shous that such length of
service has to bo sunsidsred even in case of Telscom Techniczl
Assistants to be Sproad cver the ontire period during which

the ingumbent was eithor serving in the codre of Phine Inspecior
or Auts Exchsngc Assistant or Wireless Operatar or Tronsmissicn
Assistsnt or T.locum Technical Assistant or the like cadre dnd
not in onc bDarticular position .- only. It is therefors nut in
order for ths resprndents to single out the TTAs fer insisting
upcn 5 yaors 3g;hri"ncc or 6 yzars' sxperlsnce in one cédrz
alone. It is suf iciaont if tho incumbent (TTA) passcsses an

aggrag:t: of & yeo-rs' Lxpcrisnco sproad 2ver sther cadros as

ees 28 /-
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27. ue have, t.L:EFGrE, no doubt in our mind firstly,
af course; that tns apslicants be ing TTAs are not entitlod o
participats in tho -onpowitive gxamination under 19 ¥- PET

cent gucts. Bub EATIC is no cgonatralnt on thzir right to
participats in thz 55 ozr cent guota and tn< length of sepyvice o«
as prescribsd 1n thz smended rules has to be considered not
confined aonly teo the cedre of TTA but it youtd be e sufficisnt
compliance with tha requirement of rules if such EXpPErlencs

is spread ovar the difforent cadres gligihle for consideration

under 35 per cent guota.

28. " In ons of the cases in this batch of CAs a declaration

is sought &s an sltzrnative remady that the concerned rule

should be dcclarcd as illagal and, void in view of the fact

that the sligible cendidates would be - subjectaed to discrimin:tnry
treatment asc annlns* ths gandidates belanging to PIs and allizd
cadres, ‘in spite of bulna similarly gituatad officials. We do
aot fPind asny substaznce in this argumcnt aduenced by Mr.Srinlvasan
in 0OA. NO.143/99. Uuhon the legality of .a provision is challenged
pefore the Tribupal, 1t 1s gexpected OP thz counsel not o Gilve
such provision a slipshecd tfeatment by claiming 8uch a relicf as
en altzrnative ramedy. Thera has to be a. SUbSLﬂﬂter argument

as to how tho pravisions of Articles 14 ang 16 of tha- bonstitution,

lof India stand vioiatad.. If differcnt treatmant is metsd cut

tD.difFEreﬂt classes of JFF1c1als, dppending 00 their educstional

qdnlificatiowc and length of sarvice, it cannot be termad as

dlSCrlﬂlnatlDﬂ at 21i. Ths languags of. thp rules as far as
thepe two ESSENC 1al rzouirements are CDHCPrﬂBd is quite eloguent
and ths samaz is not suaceptlple to morpe than on interpretstion.
The interpretation as sought to be made by the respondents,of the
nroyisionsg of ths amsndad rulas in questicn, no doubt, ralsas

in ourfmlnd a guegtion whether-znv pre jodice OT discriminaticn
is unjustly c2 uaed ta any official or any class of oFF1c1als

angd we are not at =il oblivious to the ngressity of weeding out
the scope af any .such nroposition, but thers is no material

on record which could give any credance t5 the sams and no

case can at all be& ac =zpted that tha rule in question is
viclativs of the C2n titution. ¢ may add Por reinfercing the
ccnclusﬁ:n crrivzo ct bv us that if it was the intintion of

thz Government <O sxclude TTAs from consideration Dy uGvo rlcaxing

'thsir_axpsrienca in ths-cadre of Phone InSDECtur/AUtO

Exchanga Aasistant!Transmission A551qbunt/u1rcluss Oparator,

o:g 29/—
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the descriptind of thuss cadres would have bacn punctuated
by the ucrd ®sr® in beituzen' and "individually! at the end,

but the mannor in which 1t has been described qives a stron
gl

cadres 1is contzmplated and not in only on= cadre individually.
This is the snly interpratation which could lagitimately and
Expcdiently_ﬁs aottributed to the rule "in guestion and which

could aapsal to aman of ordinary prudence.

29. Sav:iral rulings wsre cited by ths learned counsel for
thz rival parties and an close scrufiny we Pind that the
Uieus tcken and :cnclusions_arrived at by us in this order
Oré not lpconsistent with or rspugnant to the principles

emerging from the rulings cited before us.

30. The Supreme Court in Nasiruddin V. State Transport

Aopellate Tribunal;(T) hzld that if there wers twy interpratecions

of thz words in 2an Act, thE-Caurt.uDuld adopt that which was

juét, rcasonabla &n sensiblé rather than that which was ncne ‘
I

of these things.

R 3

d

f the incznvcnisnce was an -@bsurd inconvenizne:
by rzading an ;qé:tmahi in its aordinary senae, ‘where if! it was
r@ad in a mannur in whicn it wes capable, thoﬁgh nat in an

- ordinary sznse, chitro would not beé any inconvenience at gll;
thers was nn r.ason uhylune should not raad it according to its

ardinary crammatical meaning

(1) AIR 1976 sSC 331.
l - The: Puhb jzb and Haryanq High Court in Shri Rom Mgth
and another v. Ths .i'nicn Tzrritory of Chandigarh and othsrs (2)

held that the function of the Court was tz find out what the

i1t was beyond the jurisdiction of the Court to chénge thes lau
‘2ysn slightly or svon for the better by any pracess aof

"intsroretaticn.,

Thz Suprzme Court in Unicn of India and znothar v,
Daoki Nanden Aggarwal (3@ held that it wos not the duty of
the Court eithzr to enlarga ths scopec of the legislaticn.
or the in:tuntice 3f the lagislature when the languagé 67 che
provision wcs plain end unembiguuus. Ths Supraeme :Court
Furtha;‘hslc ihet'assuming that there was o defect or an

‘omissicn in thz woros uccd by the legislaturo, ths Court
: . N

ce. 28 /-
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could not aa kn its aid

Court had to decide vha

31. There can Do N

'..2,9-..
+q correct or make up the deficlency.

t thz law is .and not what it shculd be

twa opindons thet the judicial

suthoriti=zs or cLasi--judicial authoritiss cannot troval
) G J

cutside ths limit and scope of the rules which have baen,

prescribed for arumotion ts e higher cadre. Out effort all

(2

) AIR 1975 P & H 138

(3) alr 1992 SC 06

along bas been t3 intarpréf whether the advantags 5f 15% guote

could be made ovailablo

t~ the applicants and whather six yeors

of sorviceswas to be taken collectivelly for all the cadres;

or it was confind to the expsrience gained by the apolicants

in their prescnt post of TTA only and in excrcise of interpreiing

the soid provisions wz havs also taken care to sze that the

intzrpratation is conducive O the scope and mzaning 23 wall

as the purposc for which the rules wereg mode and amended for

the menafit tl be glven

, on one hanc t2 the sPFficials bslunging

to wasting couvves and on the other hand, tc tha officials

beslonging to thi ntuly

added cadres for keeping pace with tﬁn

advancad technslogy The vieus expressad by the Principal Bsnch

. af thz Centrol Adsinist
order dated 9.1.1938 holding that to  the extznt that this

minimum reguirement wLs

[
i

cammunicatian, ths Sals

uhe had coms out of th

-

af the earlisr cadroes t

reckcning ths minimum c

"well as for length of s

held in para—9 of thc s
any TTA belonging to the
scrvices and that tua, A

categories-of pls/AtAs/

ratiys Tribunal in 0A.Nc.1820/97 in 1its

Ast enforcad in ths impugned cfficial
dirsective was bad in lauv and that TTns
» wasting cadres could add their exps riznce

. their expsrience as TTAS botn for

andition of 6 yesrs regular service 28

grvice. The pPrincipal Bench als2

aid Judgﬂcnt that uncer sub-clause {(b)
four wasting cadres could invskc his

if he had come out of the firet four

U'DS/TR&. 1f thzsz cadres had b;uﬂ

drclared 35 wasting cadras, the Principel Banch hald that 2

sgperate cadre ar TTAs
had been trainsd in the

sorlicr experiencu coul

had¢ emergsd out of the sa amg. They
Poruart technology and thersfore,

¢ nut be ignoroe. These vieus

exprassed by thco oringipnel Bench with }Ggard to the leggth of

service Por.boguming ol

for arcmt ~tion Lo tha oo

$- 4

=ligibla to appesar For ths screening tost

ot of JTO0 lasve nc scope for raking 2

different vieu and we have no hesitaticn to arrive at a

.. 30 /-
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ccnelusion that on thet ground also oppertunity cannotl be

.

denied t2 the caplicenis For appearing at the scruaaning ftest

which is achcdulse to o= held on 11th April, 1939, - '

ot

jz2. Dn mn: hand uhilc crare is reauired to bs exprcised by
the departm:nt o ENEUT e thﬂt no 1mped1mant is cres ted in ths .
upliftment o7 the cffi ials of tha wasting cadres cculd bz wound
up ace fast as‘;cssible, an ths othner hand, all the applicants
bafors us running into more thon. 700 in numbzr whe are the ‘
procduct of the introduction of twd new cadres in ordsr ta

meet the! changing rzquiremsnt of tachnology ars. not deprived of
thz lau?ul,bﬁnsfits—and inﬁéntiuﬁs whigh attracted-them to

gpt for the cadrzs em:roing"ﬁfim tha introguction cf new cadrJas.

our mind thse two factors have also contributsad

to tha dapisidh arrivsd 1t in this group uf 21 0AS covsTing mons

than 700 applicants.

33: . The lgerned Standing Counssl Mr. Rajeswara Rao for thc

respundents also ralscu sayeral contentions that this Tribunal

has no jurisdiction to issue a urit of mandamus and that the 0As
Piled by tho appliconts w=re timg-barred. Hg also assagilusd tho
maintainebility 2f the 3As an the groudd of multifarious nature
of the relisfs ciadmac by the spplicants., We do nat Pind any
orima fecis cass in thess objections token by the lszarnad
counsel Por thae respoadents.  HOWeVveEr, pyen if it is conceded
that nrima faocis cass doss exist, it would not be in order - .
for us to refrain from axamining on merits the reliafs claimed
in the pnrssent CGAs in uhich the f~te of more then 700 employz28
is invslved. Wec Pirmly believe that the reliefs claimed need

be adjudiceted cn marits rather than lesoving them tc be defeated

on mere. tzchnicalitias.

4. Hence; the 0.As. are disposed of with the Pollowing
directions :-
(a) The applicants uho arc TTAs are not entitled to be

| conaidsrod URdETD 15% quota for promotion to the pest

af Junicr Teizeom: 9¢ficer (3T0)3

(b): Howevsr, thiy cannct be 4"n1ﬂd thc spportunity for

such aremction ungder 3s% quota;

(c) The'lsngth “Ff s:pyics as Fer as the applicents wid
claim t2 wn TTAs are concerned, should not bs confinsd
bz thz porpicd of service put in by ‘them individually

in tho cadro of TTA, but thair collective length of

LA /-




(a)

35.

* l‘. 3‘1 -
servicsz in the Jthor cadres, such as, -Phone Inspecter/
Autc Exchango Assistent/ Transmission Aszsistant/ ”
Jirelcss Opsrzénr and cther eligibls cedres should

he bokon ints cznsidercticng and S

Merz entitlament té appoar at ths seAcening tast or

pvsn nzesing through the same successfully shall mct
gats an immadinta right to promotion to

r
the nost of JTZ, Availapility of vacancics in the

promational post ang Sther eligibility criterie

accarding &2 tha sxtant rulss, shall dstsrmine in

cach coss when actual promotiun could b grantod.

Sub jact tu tho sbove directicng, the applicants Wwho

may be cticrwiss cligiblz should be allowsd to oppésr at the

qualifying screening st tc be held on 11th April, 1999.

36.

this czmman
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